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ORDER NO. FO/76017-76019/2018

Per Dr. Satish Chandra

1. All the three appeals have been filed by the appellant. During the course of

argument ld. Counsel Shri T.R.Rastagi appearing on behalf of the appellants

submits that in view of the retrospective amendment in the Finance Act, 2011 the

appeal stands abated.

2. In view of the submission made by the ld. Counsel the appeals are dismissed

as abated.

(Dictated and pronounced in the Open Court )

S/d.
(Justice Dr. Satish Chandra)

President

S/d.
(V.Padmanabhan)
MEMBER (Technical)

ss


	EASTERN ZONAL BENCH: KOLKATA
	Per Dr. Satish Chandra

